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1.A.No.577/2019 in C.P. (IB)No.92/BB/2018

The Bench has made the following orders:

L.A. No.577/2019 in C.P.(IB)No.92/BB/2018 is filed by Shri Shankar B Iyer,
Resolution Professional (Applicant) Under Order XXXIX, Rule 1 and 2 of CPC,
1908 R/w Rule 11 of the NCLT Rules, 2016, by inter-alia seeking to grant
ad-interim temporary injunction, restraining the statutory authorities and any
other persons acting on their behalf from alienating, selling or creating any
third party charge or transfer of properties which are in the name of
“M/s. Gruha Kalyan Housing Projects Pvt. Ltd”., in the light of the admission
of the case under IBC in C.P(IB)No0.92/BB/2018 and moratorium of all suits,
decrees, proceedings during the Corporate Insolvency and Resolution Period
(CIRP) and in line with section 63 of the IBC in respect of the Schedule
Properties in any manner pending disposal of the above Corporate Insolvency
Resolution Process in the interest of justice and equity.

Heard Shri Shankar B Iyer, learned Resolution Professional along with
Ms. Rajitha.T.O, learned Counsel for the Resolution Professional. We have
carefully perused the pleadings of the parties and extant provisions of the
Code and Rules made there under.

Therefore, the learned Resolution Professional submits that since the
statutory authorities were not made Respondents to pass Aresi}aining the
Respondents. He may be permitted to withdraw the instant Application with &
liberty to file fresh Application impleading the authorities against which he
sought to restrain, if necessary. -

Hence, 1.A.N0.577/2019 in C.P. (IB)No.92/BB/2018 is hereby disposed of as
withdrawn by granting liberty to the Resolution Professional to file fresh

Application in accordance with law.
Post the case on 27.11.2019.
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